Jabalpur, thig the 4th day of July, 2003,

Hon'ble Mr, D.cC. Verma, vice Chairman (Judicial)
Hon'ble Mr, Anand Kumar Bhatt, Administrative Member

Shri Chotelal Sohi,

S/o shri Kanshi Nath Soni,

a8ged about 43 Years,

Labour - R, Token No. MT/65/63811 APPLICANT

(For Advocate - ghri S.P. Rai holding brief of
Smt. S. Menon)

VERSUS

1. Union of India, Ministry of Defence,
Through: The Secretary,
Ordnance Factory Boarad,
10-2, Aucklang Road, - ’
Calcutts - 700 001

2. The General Manager,
Ordnance Factory Khamaris, RESPONDENTS

(By Advoéate - shri s.c. Sharma)
O R D ER (0ORAL)

By D.Ce Vorma, Vice Chairman (Judicial) -
N

By thisg Original Application the applicant

has claimed Pay and allowances for the SUspension perigd

<5
from 05/11/1995 to 18/12/1997,

2. The factg relates that ip connection with the
Cas8 under Saction 307, 302 and 34 0f IePeCe, the.
applicant wag arrested and detained inp custody from
13th July 199s, Consequently he was placed under
suspension with effect fronm 13/07/1995. The criminal
Case ended vide order dated 26/07/1997 of the Sessiong

Court. After the acquittal of the applicant, the

working. The grisvance is that the applicant has not

been paid the Ry and allowances for the period of
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Suspension,

of India Vg, Jayaram, Teported in AIR 1940 Madras 325 ¢
On a decision of Pun jab High Court jn the cage of

Jagmohan Lal Use State, reported in AIR 1967 Punjab 422,

do Ve howsver at this stage dg Rotypress any
opinion on the various decisiong cited at bar, ag the

T@spondents hag not yet Fassed any order Pursuance t¢g
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decided accordingly,
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(ANAND KumaR BHATT) (D.C. vERMA
ADMINISTRATIVE MEMBER VICE CHAIRMAN (3)






